@@kutchehry Company: Sol Infotech Pvt. Ltd.

Website: www.courtkutchehry.com
Printed For:
Date: 11/12/2025

(2010) 09 JH CK 0005
Jharkhand High Court
Case No: W.P (PIL) No. 2602 Of 2008

Shambhu Singh APPELLANT
Vs
State of Jharkhand and Others RESPONDENT

Date of Decision: Sept. 28, 2010
Hon'ble Judges: Bhagwati Prasad, C.J; Rakesh Ranjan Prasad, ]
Bench: Division Bench

Final Decision: Dismissed

Judgement

1. Heard the counsel for the parties.

2. The State Government, pursuant to the directions issued by this Court on
25.5.2010 in the following terms:

In the light of the statement, made by the Deputy Commissioner, coupled with the
letter aforesaid, we direct the Deputy Commissioner, Ramgarh, to immediately find
out Government land, nearest to the school, and transfer the same in favour of the
Kendriya Vidyalaya Sangthan. This process must be completed within a period of
four months from today.

has come up with a counter-affidavit stating, inter alia, that land is available to be
allotted to Kendriya Vidyalaya Sangthan. An option has been given to Kendriya
Vidyalaya Sangthan of two lands - one at village Sudi and another at village Bujurg
Jamira. Out of these two lands, the Kendriya Vidyalaya Sangthan will make selection
as to where they want to bring up the new school. Immediate steps will be taken by
the Kendriya Vidyalaya Sangthan for possession of the land from the Government
and start construction of the institution. The entire process will be expedited and no
further delay will be occasioned in construction of the school building and as far as
practicable, within two years the new school building will come into existence and
the school will start functioning in the new building. As far as the present system is
concerned, that will continue for two years.



3. Counsel for the C.C.L has no objection to the arrangement which is being worked
out, as detailed hereinbefore.

4. With the aforesaid directions, the present P.I.L is disposed of.
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